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Bhopal, the 10th March 2000

. No. F. C. 3-3-2000-3-Ek.—-:1n exercise of the powers conferred by the proviso to Article 309 of the Constitution
- of India, the Governor of Madhya Pradesh hereby, makes the following further amendment in the Madhya Pradesh Civil
. Services (General Conditions of Service) Rules, _I96[, namely:— B

AMENDMENT

In the said ruleé, after sub-rule (4) of rule 6 the following sub-rules shall be inserted, namely:—
"(5) No candidate shall be eligible for appointment to a service or post who has married before the minimum
age fixed for marriage. : S

(6) No candidate shall be eligible for appéin_tmcnt to a service or post who has more than two living
children one of whom in born on or after the 26th day of January, 2001."

- By order and ih the name of the Governor of Madhya Pradesh,
' ' M. K. VERMA, Dy. Secy.
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Bhopal, the 5th July 2006

onferred by the proviso to Artical 309 of the Constitution

No. C-3-8-2006-3-One.—In exercise of the powers conf _
the following further amendment in the Madhya" Pradesh

of India, the Govemnor of Madhya Pradesh hereby, makes
Civil Services (Gene’;ral Conditions of Service) Rules, 1961, namely:—

AMENDMENT

In the said rules, in rule 6, after sub-rule (6), the following proviso shall be added, namely:—

t to a service or post, who has already one

“Provided that no candidate shall be disqualiﬁcd for appoinimen
261h day of January 2001, in which two or

living child and next delivery takes place on or after the
more than two children are born.”. S .

d in the name of the Governor of Madhya Pradesh,

By order an
! : RAJENDRA SHARMA, Dy. Secy.



